CENTRAL ADMIN ISTRATIVE TRIBUNAL
‘ BANGALORE BENCH

Second Floor,
- Commercial Complex,
Indiranagar,
Bangalore-560 038.
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Subject :- Forwarding af coples of the Orders passed by the
Central administrative Tribunal, Bangalores

Please find enclosed herewith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above

mentioned application(s) on \R- G- 199¢
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CnFTRAL ADMIFI TRATIVE TRIBULAL
BANGALOR& E?NCh

ORIGINAL APPLICATION NO. 257/ 1994
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| 'E TU‘SDAY Ihn 12TH DAY OF APRIL, 1994 :
tShri V. Ramakrishnan ees Member (2)
P -
LShri A.N. Vujjanaradhya ‘Menber (J)

‘Shrl‘& C. Ha}aveoraopa :
thedn39 years, ‘

ci/o §hr1 Chandraseka*acoa ,
Suguna XKilaye, Abblqere, L
Jalahalli,

Bangalore - 560 013,

i

ces Appl i¢cant

( By Advocate Dr. M.S. Nagaraja ).

1. The Director,
A1l India Ragio,
Bangalore - 560 001.

2. The Director General,

' All India Radio,
Akashvani Ehavan,
Parliament Street,
New Delhi,

3. Union of India.
represented by
Secretar3 to Govermment,
Ministry of Informetion &
Broadcasting, Govt. of Indis,
New Delhi.

«se. Resnondernts

( By Advocate Shri CG. Shanthappa,
Standing Coursel for Central Govt.)

Shri ¥. Ramakrishnan, Member (A)-
i We hawve heard Dr.

M.S. Ndcara1a for‘the aopllcant

ang Shrl G. Shanthappa for the departM?nt Dr. Nagaraja

make55varlous submissions as to the legal entitlement of

? v fﬂffff4/ the epplicant to continue to'éet personal pay éfzm.'ZS/-'
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‘that the orders of the departmert dated July 13, 1993
as at Annexure A-3 and the order dated 4.1.94 as at
Annexure A-4 were paséed unilaterally by the department
teking away the vested‘right which had accrued to the
applicant in terms of the_earliér order dated 15th
December 1992 as at Annexure A;Z. Dr. Nagaraja submits
that as per principléé of natural justice, the applicant
should have beeﬁ given an opportunity to state his case
before taking steps to recover eny arrear from his pay.
Shri Shanthappa concedes thaf no such opportunitj was
givén to the applicant before seeking to recover tre
alleged excess payment from his pay. He draws our atten-
tion to the representation dated 4;1.94.as at Amexure
R-10 which was forwarded by the local office to the
Director General of All India Radio on 28.1.94 as at
Annexure R-12,
2. As the applicant was not given any opporturity
beforé issuing order as at Amexure A-3 and A-4, we .
quash the orders as at Annpxure A-3 anﬂ A-4 maklno f%

-clear that the departnent is at llbert} to proceed to

take approorlate actlon as per law,
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